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AT.H1.F. 153 (31).— Fesis FeaTe, fFarert Y ofree sreqmar wigar, 2016 (2016 &1 31) Fir e 189 FT 374
(5) & AT TtSa g1y 239 T ITLT (2) F @IS (T ) FIT T&T ARAT 6 STHLOT § WA 1 FEaTelt i e sreqaar
IS (reqeq AT TEEgT o qq, A9 AT AT F =T 99 ua gorry) A, 2016 T A genryd A % forw fAwterfaa
[EEEECICIRACR I
1. (1) = A=t F1 ety feamer i ovgs erHar 9IS (Tede Y 9IS % A4, W T 49T i oey oaF ue
FOMTT) Hemree 9w, 2018 FgT S|

2. ¥« At ® =W 4 % 37 fmw (2), e 12 % 37 73w (4) i fAaw 13 % 37 f39m (3) ¥ o =. 3,75,000/-
F fory stk =, 4,00,000/- staerTioa BT s

[®T. &. 30/3/2016-3HT=341]
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 9th February, 2018

G.S.R.153.(E).— In exercise of the powers conferred in clause (zd) of the sub-section (2) of section 239 read with
sub-section (5) of section 189 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Central Government
hereby makes the following rules further to amend the Insolvency and bankruptcy Board of India (Salary, Allowances
and other Terms and Conditions of Service of Chairperson and Members) Rules, 2016, namely:-

1. (1) These rules may be called the Insolvency and Bankruptcy Board of India (Salary, Allowances and other
Terms and Conditions of Service of Chairperson and Members) Amendment Rules, 2018.

(2) They shall come into force w.e.f. 01.10.2016.

2. In the principal rules, in sub rule (2) of rule 4, sub rule (4) of rule 12 and sub rule (3) of rule 13 for the figure
Rs. 3,75,000/- the figure Rs. 4,00,000/- shall be substituted.

[F.No. 30/3/2016-Insolvency]

GYANESHWAR KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary Part II, Section 3, Sub-section (i) vide
G.S.R. 831 (E) dated 29™ August, 2016.
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